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Tumgabhadra High Level Canal
(Stage-TI)

4855. Shri P. Venkatsubbaiah:
Shri Eswara Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
that severe fumine conditions are pre-
vailing in the Rayalaseema area
which is to be served by the Tunga-
bhadra High Level Canal-second
phase; and

(b) if so, the steps Government
will take to execute the Second Stage
of Tungabhadra high level canal
scheme to alleviate the distress of the
people of that area?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Drought conditions are prevailing
in Rayalaseema area,

(b) The Second stage of Tunga-
bhadra high level scheme is expected
10 be taken up for execution in 1967-
68 in continuation of the First Stage.

Allotment of Flats by Delhi Develop-
ment Authority

4856. Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Works, Housing
and Urban Development bce pleased
to state:

(a) whether the Delhi Development
Authority received few  applications
for allotment of flats;

(b) whether it is a fact that there
was poor response to the recent sale
of flats in the Tagore Gardens and
Nauroji Nagir Colonies, Dethj by the
Delhi Development Authorities;

(c) if so, the number of applications
and the flatc to be sold and those
actually sold:

td) whether any  assessment  has
been made to find out the reasons for
poor response: and
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(e) if so, what they are and the
steps being taken to popularise the
scheme?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (¢). The num-
ber of flats released by Delhi Deve-
lopment Authority in the Safdarjang
and Najufgarh Residential Schemes
was 60 and 100, respectively—in all
160 flats. For the 60 flats in Safdar-
jang Scheme, 175 applications were
received and all the 60 flats have been
disposed of. In the case of flats in
Najafgarh Scheme, 44 applications
were received and the Delhi Deve-
lopment Authority has becen able to
dispose of only 38 fluts.

(d) and (e). The matter i< under

consideration,
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